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WRIT APPEALNO : 1101 oF 2024

...RESPONDENTS

lA NO: 2 oF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the operation of the orders dated.29rogr2024 in. w.p.No .1gg4g of 2oz4
passed by the rearned singre Judge, pending disposar of the main writ appear.

writ Appear under clause 15 0f the Letters patent Fired against the orderDated'29t08t2024 in writ petition No. 198 48 0f 20240n the fire of the High court.

Between:
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2. The State of Telanaoar
aep",tmJni's;;ru;i,illi,?531i351:?."iJ"[ jl,J.iparsecretary,Revenue

3. The District Collector, Sangareddy district sanagareddy.T.S.
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5. AmmagariKowsalva. W/
NarsapurTq. Medak DisP' 

Bal Reddy' Age-40' R/o Gummadigula village,



Counsel for the Appellant: SRI PATIL SHANKAR RAO

Counsel for the Respondent No'1: SRI M' ARAVIND

Counsel for the Respondent Nos'2 to 4: SRI MURALIDHAR REDDY KATRAM'

GP FOR REVENUE

Counsel for the Respondent No'S: ----

The Court Delivered the following: JUDGMENT
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THE HON'BLE THE CHIEF J
AND

USTICE AIOI( ARADHE

TIIE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT APPEAL No. I 1O1 ot 2024

JUDGMENT: eer the Hon,bre the CttieI Justrce Atok Aradhe)

Mr. P.Shanker Rao patil, learned counsel for the
appellant.

Mr. M.Aravind, learned counsel for the respondent

No.1.

Mr. Muralidhar Reddy Katram, learned Government

Pleader for Revenue for the respondents No.2 to 4.

Heard on the question of admission.

3. This intra court appeal is lrled against the order
dated 29.08.2024 passed in W.p.No. 19848 of 2024 by
which the learned Single Judge has set aside the order
dated 22.02.2023 passed by the Tahsildar on the ground

that the name of the appellant was mutated in the revenue

records in respect of the land to an extent of Ac.0.0750

guntas in Survey No-442 /e/1 situated at Gummadidala
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r/illageanclMandal,SangarcddyDistrict(hereinafter

referred to as, "the subject property"), "vithout 
issuing any

notice to the respondent No'1 and has rcmitted the matter

back to the District Coilector with a direction to consider

the online appllcation submitted by the appellant and to

pass an appropriate order in accordance with law after

putting the respondent No'1 as well as the appcllalt and

the respondent No.S on notice and decidc the same after

affording an opportunity of hcaring to all of them'

4. Facts giving rise to filing of this appeal briefly stated

are that the respondent No'1 and the respondent No'S are

related to each other as sisters' The respondent No'l and

the respondent No.s filed O'S'No '27 of 1999 against the

appellant for declaration of title and for recovery of

possession. The said civil suit was decreed on 25'07 '2006 '

Being aggrieved, the appellant filed an appeal' namely

A.S.No. 12 of 2006, which rvas dismissed on 14'O9'2OO7'

The appellant therea-fter preferred a second appeal' namely

S.A.No.24 of 2OO8, which was partly allowed on



.,

30.83.2022 and the finding of the court
Ex.A.l2 as a Will was set aside.

below treating

5' The Tahsildar, however, by an order dated
27.O2.2023, without issuing any notice to the respondent
No. 1 deleted the name of the respondent No.l from the
revenue records and rnu121scl the subject property in the
name of the appellant. The learned Single Judge, by an
order dated 29.Og.2O24, allowed the writ petition, inter
alia, on the ground that the impugned order dated
27.02.2023 was passed without giving an opportunit5r of
hearing to the respondent No. l. The learned Single Judge,
therefore, remitted the matter to the District Collector to
consider the online application submitted by the appellant
after affording an opportunity of hearing to the respondent
No.1, the appellant and the respondent No.S, and to pass a
reasoned order within a period of eight weeks. Hence, this
appeal.

6. The learned counsel for the appellant submitted that
the learned Single Judge ought to have appreciated that
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S.1r.No.24 of 2008, the resPondent No'l ought to have

approached the SuPreme Court' It is further submitted

that the Tahsildar has implemented the order passed by a

Bench of this Court in S'A'No'24 of 2008 It is' therefore'

submitted that the impugned order be set aside'

7. We have considered the submissions made on both

sides and have Perused the record'

8. Admittedly, the order dated' 27'02'2023 was passed

by the Tahsildar without affording any opportunity of

hearing to the respondent No' 1' The order of mutation in

favour of the respondent No'1' therefore' has rightly been

set aside by the learned Single Judge' The order passed by

the learned Single Judge is innocuous and the matter has

been remitted to the District Collector to consider the

online application submitted by the appellant after

affording an opportunity of hearing to the respondent No' 1'

the appellant and the respondent No'S on notice' The

impugned order neither suffers from aly iniirmity nor error

apparent on the face of the record warranting interference

of this Court in this intra court appeal'
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9. In the

dismissed.

result, the appeal fails afld is hereby

Miscellaneous 
e

stand crosed. ,o*.u.rtoolications 
pending' i1 anY, sha-ll

-, there shall be no order as to costs.
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HIGH GOURT

DATED:1 3t}gl2024

JUDGMENT

WA.No.1101 of 2024

DISMISSING THE WRIT APPEAL

WITHOUT COSTS
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